
:

,--..-"\--"r-arl---,F

CENTRAL ADMINISTRATIV
PRINCIPAL BENCH. NE

ET
WD

RIBUNAL
ELHI.

q
oA-687 / 2003
oA-688 /?OO3
oA-1 150/ 2003
oA-1 34s/?OO3

New Delh'i this t.he 21,qt dav of Jirly, 2003.

Hon'trl e Smt. Lakshm'i Swam j nat.han,
Hon'trle.Sh. S.K. Naik, Member(A)

Vice-Chai rman(J )

v

Present

oA-1 1 50/2003

Arnn Kumar Mondo'l ,

S/o late Sh. Netya Gotra'l Monda'l 
=R/o AS/48/2, Village and Post Office

A rjunpr.rr, Kol kata-700 059.

A-sh i t. Kt_rmar Mukher j ee ,S/o lat.e Sh. Sri ni ba-sh MLtkherjee,
of Vi I l. Fart.atrarC(Hari isaba More)
P.O. Galia, Di,strict-Z4-Parganas
( South ) P. S. -Sonarpore.

nd Paj,
a.Le B'ibhut.'i Bhu,sah Pa'l ,

/4A, Po-st Office Road,
rrm Cantonment,
ta-700 028,

4. .Sr.rbrhananda Bhat.t.acharjee,
.Sh. Tarapada Bhat.t.acharjee,
14/21 , Gho'la Kachari Road,

rbasha", P.O. Barasat,
tr i ct.-Nor^t.h 24-P ara_ganas,

Krishna Kumar Pal,
S1o l ate -qh. J . C. Pal ,

R/o V'i ll. Odhanpur,
P. O. Soha'i kumarpur ,Di.strict.

6 .Subrot.a Dirt.ta,
S/o l ate Sh. Suhrodh Kumar Drrt,t.a,
535, R. N. Tagore Road,
Ko'lkat.a-700 077 .

Sh . Davesh S'i ngh , 1 earned collnse I f or
apE,l icants in 0A-687/2003.
Sh. P.V. D'inesh,'learned counsel thror.rgh
f)roxy colrnsel Sh.V.K. Bijr-r for applciant
No.1.
.sh. Davesh Singh, learned coun-sel for
app'l icant.-q No. 3,4,5,6,10, _16,17 ,18,19,24&?6,
None f or other a.E)pl r cants i n 0A-68 8/ ZOO3 .

Sh , Sadhan Roy Chandhary , 'learned counse'l f or
appl'icants in OA-1 150/2003.
None f or app'l i cant i n OA- 1 348/ 2003 ,

.Sh . N . S, Mehta, l earned Sen i or .stand i ng CoLrnse l
for respondent,,s in al I t,he ca,ses.
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Par^esh Chandra Bera,
S./o I ate Sh . GaYai ab Be ra
V'i l'1 , Ariun6rr.tr, Po-st' Off ice
Ar j r.rnpur, Kol kota-700 059 .

Anant.a Deb Chatteriee,
S/o late Sh. Amrita Kumar
P.O. & Vi 1.I. Bal ihari, Via-

Chatteriee,

Duhrrai pr.t r , Di stri ct-Bi rhrhum '

I nclraj i t. RoY Chowdhu rY ,

S/o tit.e Sh' N.K' RoY ChowdhLtrY,
'B'ina Pani Plaza', Flat-B,
Znd F'loor, P'O. N.C' Ptlkttr,
BarrackPore, Di st.ri ct'-North-
?4-Parganas.

002 .

Swapan Kt-tmar Mukheriee,
S/o'iut* Sh. Satya Charan Mukheriee'
Clo K.L. Saha,
1115. Sur^ja Sen Nagar, P.O'
Kharclah, Di stri ct North 24-Parganas '
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A11 working for
High Skil'led Gr

gain 'in the Ordnance Factory, DLtm Dltm as
II.

( t,hrotrgh Sh. Sadhan Roy Choltdhary, Advocat'e )

Ve rstt-q

t-Jnion of India through
the Secretary,
M'i n i st.rY of DEf ence ,

Sor-tt.h Bl ock,
New De]hi .

Ordnance FactorY Board,
1 0 , K.hr-rd i ram Bose Sa ran i ,

Ko I kat.a- 7 00 00 1 '
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4

Chai rman,
Ordnance Factory Board,
10, Kht-rcli ram Bose Sarani ,

Kolkata-1.

General Manager, Gttn & She'l I

FactorY, DLlm Dum, Kol kata-700

( t.hrough Sh . N , S. Mehta, Sr. Standi ng

Resl:rondents

Cor-rnse'l )

Smt
ORDER (ORAL)

Lakshmi Swam'inathan, Vice-Chai rman(J )

Learned cotrnsel f or lrarti es subrmi t that'

aforesaicl4oAtswhichhavebeenlist,edaLser.ialNt.tmbers

t.
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Regnlar 11 t.o Regtllar 14 in t.oday's Catrse l'ist raise the

same issuesand can be taken Llp together, Sh. Sadhan Roy

ChoLtdhary, learned counsel for app'l icantsin OA-1150./2003

has stihrm'itt.ed that. with respect t.o t.he afrpf icants in t'hat'

OA, the respondent.s,/DG Orrlnance Factory Board ha's i-s'stted

the nece-ssary order.s clated 12.07.2003 givi ng rel ief 's t'o

them, He, theref ore , sirbmi t.s t.hat he doe-s not w i sh to

pre.ss OA- 1 150 / 2003.

2. Sh. Da.vesh Si ngh , l earned coLlnsel f or

aprrl icants in 0A-687 12003 and for appl jcants

No.3,4,5,6,10,16,17,18,19,24 & 26 in 0A-688/2OA3 and 'Sh'

V.K. Biiu, 'learned proxy counsel for aE'pl icant' No' 1 tn

OA-688/2003, however, seek a- short adJor;rnment to get

frrrther in-st.rttctions f rom the appl icant.s w'ith regard to

the act i on taken bry t.he respondents i n t.he i r cases .

However, shri N,s, Meht.a, learned senior -st.anding

counse I has submi t.ted that. the order dat.ed 12 . 07 . 2003

issuecl bry DG Orclnance Fact.ory Board wottld apply t'o t,hese

app1 icants also. He has, therefore, prayed t'hat the OAs

have hrecome i nf ritctLloL.l*s, A Cof,y of t.hi s order has hreen

hanclecl to t.he learnerJ CoLlnsel for appl icants t.o ascertain

the posit,ion v1z. the aE,pl jcant.s 'in 0A-687 /2OO3 and

oA-688/2003.

3. In view of what has hreen st'ated ahrove and

not i ng the sttbmi ss i on of the 'l earned Cot-lnSe'l f or frart"i es

in oA-115O/2OO3, that oA i.s disprosed of as having become

'inf rr-rct.r.ror-ls. No order a.s to costs.
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4. One more optrorttlni ty i -s gi ven to the

learned Counse] for ap)plicants in the ot,her 3 OAs t'o make

t.he'i r suhrmi ssi ons as to why si m'i I ar order$ t'hat hah'e hreen

passed in OA-1150/2003 shott]d not' bre passed in their

CASCS e,sE)ec i a'l I y when t.hey have themse I ves to 1 cl t'hat' fub

,s i m'i I ar i sstte-s have Ereen rai sed

5.Sh'SaclhanRoyChoudhary,learnedccrt.tnse.I

for applicant .snhrmit-s t,hat' he has to come f rom Ko'lkot'ta

and there 'is anot.her OA- 1559/2003 f i led hry Sh'iv Kltmar

Dass Vs. U.O.I. According to him the appl icants in th'is

oA are similarly sitrtated as the appjicants in

oA-1 150/2003 and had c'laimecl rel ief-q against t'he

respondent.s 'i .e. DG Ordnance Fact,ory Board' He has very

fukllfy sitbmitt.ed at. the Bar that in view of the aforesaid

orclers pas.serl hry the re-spondents he does not. wi.sh t'o

press this oA any further. However, os this oA ha.'q not

been l'isted today and he wor.lld not be able t'o apFealin

that case again, he has sttbmitted that' the-qe submiss'ions

may kre not.ed.

6. ,In view of t'he above, 'l ist 04-687 12OO3'

oA-688/2003 , OA- 1348/ 2OO3 and OA- 1 55912003 f or order's on

22.01.2003.

' 7. OA- 1150/2003 is disposed of as above t$'g*

8. Let a copy of this order be p'laced in al]

the aforesaid OAs.
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( S. K--Nai k )
Member ( A )

( Smt. Lakshmi Swami nathan )

V i ce-Chai rman ( 'l )


